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             िनिवदा का नाम
सड़को की मर�मत/डामरीकरण का काय�।
सीम�ट कांकरीट सड़क का काय�।
�क�ल �वन� की मर�मत का काय�।
िविवध �कार की मर�मत काय�
��टपाथ मर�मत काय�।
छावनी �वन� की मर�मत काय�।
ड��य�.बी.एम. कराने का काय�।
��पताल �वन की मर�मत काय�।
प�िलया�े�ं की मर�मत का काय�।
नाला मर�मत का काय�।
नािलय� पर �ीका�ट सीम�ट कांकरीट क� 
कबर रखने का काय�।

िनिवदा रािश
�. 1,20,00,000/-
�. 1,00,00,000/-
�. 1,00,00,000/-
�. 1,00,00,000/-
�. 80,00,000/-
�. 80,00,000/-
�. 80,00,000/-
�. 30,00,000/-
�. 30,00,000/-
�. 30,00,000/-
�. 30,00,000/-

िनिवदा की अमानत रािश
�. 2,40,000/-
�. 2,00,000/-
�. 2,00,000/-
�. 2,00,000/-
�. 1,60,000/-
�. 1,60,000/-
�. 1,60,000/-
�. 60,000/-
�. 60,000/-
�. 60,000/-
�. 60,000/-

िनिवदा �प� की कीमत
�. 12,000/-
�. 10,000/-
�. 10,000/-
�. 10,000/-
�. 8000/-
�. 8000/-
�. 8000/-
�. 3000/-
�. 3000/-
�. 3000/-
�. 3000/-

 िनिवदा मे होने वाले सम�त संशोधन� आिद का �काशन क�वल उपरो�त वेबसाईट पर ही िकया जायेगा तथा �थक से समाचार प�� म� 
�कािशत नह� िकया जावेगा।

उपरो�त ई-िनिवदा से संबंिधत स�प�ण� िववरण छावनी प�र�द काया�लय सागर, 54, मॉल रोड, सागर क��ट से काया�लय समय मे �ा�त की जा सकती है एवं 
https://defproc.gov.in/nicgep/app एवं छावनी प�र�द की वेबसाईट https://saugor.cantt.gov.in पर उपल�ध है।

(�ेया जैन) भा.र.सं.से.

छावनी प�र�द �ारा व�� 2022-23 हेत� िन� ई-िनिवदाय� आमंि�त की जाती है:-

��र �ा�, दे� �� ना��

फार्म ए
सार्मजनिक  घोषणा

(इनसॉलवेंसी एंड बैंकरपसी बोड्ड आॅफ इंडडया के रेगययुलेशन 6 के तहत)
(इनसॉलवेंसी ररसॉलययुशन प्ोसेस फॉर कार्पोरेट र्स्सनस) रेगययुलेशन, 2016]

ग्वालियर लिस्टििरीज प्वाइ्ेटि लिलिटिेि 
के क्ेलिटिर्स के धयवानवार्स

सुसंगत वििरण
1. कॉर्पोरेट देनदार का नाम गिवावियर विस्टििरीज  प्वाइिेटि विविटिेि
2. कॉर्पोरेट देनेदार के डनगमन की डतडि 28/02/1986
3. वह प्ाडिकार डिनके अिीन कार्पोरेट देनदार डनगडमत / 

र्ंिीकृत हो 
रडिस्ट्ार ऑफ कमर्नीि, गवाडलयर, भारत िो कंर्नीि एकट, 1956 के 
अिीन है।

4. कार्पोरेट देनदार का कार्पोरेट र्हचान क्रमांक / सीडमत दाडयतव 
र्हचान क्रमांक

U45201MP1986PTC003319

5. कार्पोरेट देनेदार की रडिस्टड्ड आडफस व डप्ंडसर्ल आडफस 
(यडद है) का र्ता

अटेर रोड, डभंड, म.प्.-477001 में

6 कार्पोरेट देनदार के संदभ्स में डदवाडलयार्न प्ारंभ डतडि 01-07-2022
(ऑड्डर की प्डत 04-07-2022 को प्ापत हयुई)

7 इनसॉलवेंसी ररसॉलययुशन प्ोसेस बंद होने की अनयुमाडनत डतडि 28-12-2022
8 बतौर इंटररम ररसॉलययुशन प्ोफेशनल काय्सरत इनसॉलवेंसी 

प्ोफेशनल का नाम व र्ंिीयन संखया
सीए िवल डितेंद्र कुमार डमस्त्ी
Reg. No. IBBI/IPA-001/IP-P-01853/2019-2020/12849

9 बोड्ड से रडिस्टर इंटररम ररसॉलययुशन प्ोफेशनल का र्ता 
व ई-मेल

9बी, वरदान टॉवर, डनकट डवमल हाऊस, लाखयुदी सडककिल, नवरंगर्युरा, 
अहमदाबाद, गयुिरात-380014
ई-मेल : cadhavalmistry@yahoo.com

10 इंटररम ररसॉलययुशन प्ोफेशनल के संग संवाद हेतयु प्ययुकत र्ता 
व ई-मेल

र्ता : क्र. सं. 09 में दशा्सये अनयुसार
ई-मेल : irp.gwaliordistilleries@gmail.com

11 दावों के िमा होने की अंडतम डतडि 19-07-2022
12 इंटररम ररसॉलययुशन प्ोफेशनल द्ारा सयुडनश्चत सेकशन 21 के 

सब-सेकशन (6A) के कलॉि (B) के तहत क्रेडडटर की 
कलास, यडद कोई है।

लागू नहीं है।

13 इनसॉलवेंसी प्ोफेशनल के नाम डिनकी र्हचान डकसी कलास 
में क्रेडडटर के अडिकृत प्डतडनडि के रूर् में काय्स के डलए की 
गई है। (प्तयेक कलास हेतयु तीन नाम)

लागू नहीं है।

14 (ए) सयुसंगत फॉम्स व 
(बी) अडिकृत प्डतडनडियों के डववरण उर्लबि है:-

(ए) https://ibbi.gov.in/home/downloads
(बी) लागू नहीं

एतद्द्ारा नोडटस डदया िाता है डक राष्ट्ीय कंर्नी कानून नयायाडिकरण, अहमदाबाद बेंच ने 01.07.2022 को गवाडलयर डडशस्टलरीि प्ाइवेट डलडमटेड 
की कॉर्पोरेट डदवाला समािान प्डक्रया शयुरू करने का आदेश डदया है। (आदेश की प्डत 04-07-2022 को प्ापत हयुई)।
गवाडलयर डडशस्टलरीि प्ाइवेट डलडमटेड के लेनदारों को एतद्द्ारा 19-07-2022 को या उससे र्हले प्माण के साि अर्ने दावों को इंटररम ररिॉलयूशन 
प्ोफेशनल को प्डवशष्ट नं. 10 के सामने उशललडखत र्ते र्र िमा करने के डलए कहा िाता है। डवत्ीय लेनदार अर्ने दावे प्माण सडहत केवल इलेकट्ॉडनक 
माधयम से िमा करें। अनय सभी लेनदार वयशकतगत रूर् से, डाक द्ारा या इलेकट्ॉडनक माधयम से प्माण के साि दावे प्स्तयुत कर सकते हैं।
प्डवशष्ट नं. 12 के डखलाफ डलस्ट की गई कलास से संबंडित डवत्ीय लेनदार कलास [NA] फाम्स सीए के अडिकृत प्डतडनडि के रूर् में काय्स करने के डलए 
प्डवशष्ट नं. 13 के डखलाफ डलस्ट डकए गए तीन इनसॉलवेंसी प्ोफेशनलों के मधय से अडिकृत प्डतडनडि का अर्ना डवकलर् दशा्सयेंगे।
दावे के झूठे या भ्ामक प्माण प्स्तयुत करने र्र दंड लग सकता है।

सीए धिि वजतेंद्र कुिवार वि्त्ी 
डदनांक: 05.07.2022 अंतररम समािान र्ेशेवर 
स्िान : अहमदाबाद Reg. No. IBBI/IPA-001/IP-P-01853/2019-2020/12849

9ग्वालियर, मंगलवार 5 जुलाई, 2022

 Analysis }बाजार का रुझान पलटने से पहले शानदार मौका, बेहद कम दाम पर मिल रहे अच्छे शेयर

मार्च 2020 में आई रिकॉर्ड गिरावट से भी कम 
कीमत पर बिक रहे दर्जनभर कंपनियों के शेयर

बिजनेस संवाददाता | मुंबई

शेयर बाजार में भारी उतार-चढ़ाव के बीच कुछ 
अच्छे शेयर बॉटम-आउट हो रहे हैं। इसका 
मतलब है कि इनमें और गिरावट की आशंका 
न के बराबर है, लिहाजा इनमें निवेश करना 
छोटी से मध्यम अवधि में काफी फायदेमंद 
साबित हो सकता है।

दरअसल, बिजनेस की अच्छी 
संभावनाओं वाली दर्जनभर कंपनियों के 
शेयरों के दाम मार्च 2020 की महा-
गिरावट के लेवल से भी नीचे आ गए 
हैं। एचडीएफसी एसेट मैनेजमेंट कंपनी, 
पीएनबी, यस बैंक, व्हर्लपुल और दिलीप 
बिल्डकॉन जैसी दिग्गज कंपनियां भी इनमें 
शामिल हैं। विश्लेषकों के मुताबिक निकट 
से मध्यम अवधि में घरेलू शेयर बाजार का 
रुझान पलटने की संभावना है। 

इनमें एचडीएफसी एएमसी, पीएनबी 
और इंडियाबुल्स जैसे शेयर शामिल आरबीएल बैंक और दिलीप 

बिल्डकॉन रिकॉर्ड लो पर
शेयर	 मौजूदा भाव	 मार्च-20
एचडीएफसी एएमसी 	 1,868	 2,112
व्हर्लपूल ऑफ इंडिया	 1556	 1680
सोलारा एक्टिव फार्मा  	 346 	 413
दिलीप बिल्डकॉन      	 207	 223
आरबीएल बैंक 	 87	 141
धानी सर्विसेज 	 35 	 130
जेएम फाइनेंशियल 	 61 	 66
पंजाब नेशनल बैंक	 30 		 35
वाकरंगी लिमिटेड	 26 	 27
यस बैंक 	 13 	 40
इंडियाबुल्स हाउसिंग फा.	 94	 96
(स्रोत: बीएसई)

तीन दिन की गिरावट थमी, 
सेंसेक्स 327 अंक चढ़ा
मुंबई| दुनिया के बाजारों से 
मिले पॉजिटिव संकेतों के बीच 
घरेलू शेयर बाजार में तीन दिन 
से जारी गिरावट का सिलसिला 
सोमवार को थम गया है। सेंसेक्स 
326.84 अंक की उछाल के 
साथ 53,234.77 पर बंद 
हुआ। निफ्टी में 83.30 अंक 
की बढ़त रही। यह 15,835.35 
के स्तर पर बंद हुआ। सेंसेक्स 
की बढ़त में आईसीआईसीआई 
बैंक, एचयूएल और आईटीसी 
की अगुआई में निकली खरीदारी 
का अहम योगदान रहा। कारोबार 
के दौरान एक समय सेंसेक्स 
394.06 अंक की बढ़त हासिल 
कर 53,301.99 तक पहुंच 
गया था।

शेयर बाजार में तेजी लौटने की जोरदार संभावना
एलकेपी सिक्युरिटीज के रिसर्च हेड एस. रंगनाथन के मुताबिक इन 
चार वजहों से घरेलू बाजार में फिर तेजी शुरू हो सकती है:
1. मानसून की अच्छी बारिश: 
देश मानसून से सराबोर हो गया है। 
गुजरात छोड़ बाकी राज्यों में कमी 
पूरी हुई। इससे ग्रामीण मांग बढ़ेगी 
और अर्थव्यवस्था मजबूत होगी।

2. जोरदार टैक्स कलेक्शन: 
डायरेक्ट टैक्स और जीएसटी 
कलेक्शन शानदार रहा है। जून का 
जीएसटी कलेक्शन चौथे महीने 
1.40 लाख करोड़ से ऊपर रहा।

3. आईपीओ मार्केट में सुस्ती: 
आईपीओ में सुस्ती अमूमन शेयर 
बाजार के लिए अच्छी होती है। 
ऐसे हालात में रिटेल निवेशकों का 
पैसा सेकंडरी मार्केट में आता है। 

4. स्ट्रांग अंडरकरेंट: विदेशी 
निवेशकों की बिकवाली के बावजूद 
बाजार में तेज गिरावट न आना 
अंडर करेंट का संकेत है। बाजार 
को सिर्फ एक ट्रिगर की जरूरत है। 

^ अगले 6 महीनों में बाजार बॉटम आउट हो 
जाएगा। इस बीच रिटेल निवेशकों को कम दाम पर 
मिल रहे अच्छी कंपनियों के शेयरों में खरीदारी बढ़ा 
देना चाहिए। 
 -विनोद नायर, रिसर्च हेड जियोजीत फाइ.सर्वि.

निवेशकों के 
लिए अच्छा 

मौकाजानकारों की मानें तो बाजार में उछाल लौटने पर 
इन कंपनियों के शेयरों में भी तेजी लौट सकती है।

नई दिल्ली| इलेक्ट्रिक वाहनों (ईवी) में आग 
लगने की घटनाओं को सरकार गंभीरता से ले 

रही है। हाल के महीनों में 
जिन कंपनियों के इलेक्ट्रिक 
दोपहिया में आग लगी है, 
उन्हें दंडित करने को लेकर 
जल्द फैसला किया जाएगा। 

इससे पहले अप्रैल में 
सड़क परिवहन मंत्री नितिन गडकरी ने ईवी 
कंपनियों को चेताया था कि वाहनों की सुरक्षा को 
लेकर कोताही का मामला सामने आने पर उनके 
खिलाफ कड़ी कार्रवाई की जाएगी। उन्होंने ट्वीट 
किया था, ‘यदि किसी कंपनी की लापरवाही 
सामने आती है तो उस पर भारी जुर्माना लगाया 
जाएगा। खामियों वाले सभी वाहन वापस लेने 

का आदेश भी दिया जाएगा।’ बहरहाल, मामले 
से जुड़े एक अधिकारी ने कहा, ‘हमने अब 
तक यह फैसला नहीं किया है कि सुरक्षा के 
मामले में लापरवाही बरतने वाली ईवी कंपनियों 
के खिलाफ किस तरह की कार्रवाई की जाएगी। 
हम कंपनियों को भेजे गए कारण बताओ नोटिस 
के जवाब का इंतजार कर रहे हैं। अभी उन्हें 
सुधारात्मक उपाय करने को कहा गया है।’

सरकार ने ओला, ओकिनावा और प्योरईवी 
जैसी कंपनियों को कारण बताओ नोटिस जारी 
किए हैं। नोटिस इलेक्ट्रिक दोपहिया में आग लगने 
की घटनाओं की जांच से संबंधित डीआरडीओ 
के लैब की रिपोर्ट के आधार पर भेजे गए हैं। 
इस बीच ओला और ओकिनावा करीब 7,000 
इलेक्ट्रिक दोपहिया रिकॉल कर चुकी हैं।

ईवी में आग; कंपनियों को दंडित 
करने पर जल्द फैसला लेगा केंद्र 

नई दिल्ली| बीते माह देश का व्यापार 
घाटा सालाना आधार पर 62% 
बढ़कर 2.02 लाख करोड़ रुपए 
से ऊपर निकल गया। डॉलर के 
मुकाबले रुपए की विनिमय दर में 
भारी गिरावट और क्रूड ऑयल जैसी 
कमोडिटी की कीमतों में बढ़ोतरी 
इसकी सबसे बड़ी वजह रही।
 वाणिज्य-उद्योग मंत्रालय के 
आंकड़ों के मुताबिक जून में देश का 
निर्यात 16.8 फीसदी बढ़कर लगभग 
3 लाख करोड़ रुपए रहा वहीं 
आयात में 51 फीसदी का इजाफा 
हुआ और यह 5 लाख करोड़ रुपए 
से ऊपर पहुंच गया। निर्यात की 
तुलना में आयात में बढ़ोतरी होने से 
व्यापार घाटा बढ़ गया। जिस तरह 
से दुनियाभर में महंगाई बढ़ रही है।

जून में भारत का व्यापार 
घाटा 62% बढ़कर 2 लाख 
करोड़ रुपए से ऊपर निकलामहिलाओं को पसंद नहीं स्मार्ट

वाॅच, 30% से कम हिस्सेदारी
बिजनेस संवाददाता | नई दिल्ली

देश में स्मार्ट वॉच का मार्केट तो 400 फीसदी की सालाना रफ्तार 
से बढ़ रहा है, लेकिन आधी आबादी ये यह अब भी दूर है। देश में 
स्मार्ट वॉच के 70-80 फीसदी खरीदार पुरुष हैं। जबकि महिलाओं 
की हिस्सेदारी 30 फीसदी से भी कम है।  

महिलाओं के लिहाज से अब भी बाजार में बहुत स्मार्ट वॉच नहीं हैं। 
जबकि पुरुषों के लिए ढेर सारे विकल्प हैं। अधिकांश मॉडल स्पोर्टी और 
दिखने में बोल्ड हैं। फंक्शन, डिजाइन और स्टैंड-आउट फीचर्स के लिहाज 
से भी अधिकांश स्मार्ट वॉच पुरुषों को पर्सनलाइज्ड अनुभव प्रदान करने के 
लिहाज से ही बनी हैं। महिलाओं के लिए ज्यादा से ज्यादा पिंक स्ट्रैप लगा 
दिया जाता है। देश की प्रमुख स्मार्ट वॉच कंपनी फायर बोल्ट के फाउंडर 
और सीईओ अर्णव किशोर ने भास्कर से बातचीत में कहा कि महिलाओं 
पर केंद्रित विशिष्ट डिजाइन वाले मॉडल अभी भी भारतीय बाजार में सीमित 
संख्या में हैं। विकल्प उपलब्ध नहीं होने से स्मार्ट वाच की खरीदारी में 
महिलाओं की हिस्सेदारी महज 30 फीसदी है। अब कंपनियां महिलाओं के 
लिए खास डिजाइन वाली स्मार्ट वॉच की उपलब्धता बढ़ा रही हैं। 

फैशनेबल डिजाइन और विकल्पों की कमी के चलते आधी 
आबादी ने बनाई दूरी, फिर भी 400% की दर से बढ़ी इंडस्ट्री

स्मार्ट वॉच में देसी कंपनियां आगे

साल दर साल घट रहा औसत मूल्य

नॉइज 23%

फायर 
बोल्ट 21%

बोट 17.8%

8,500

5,400

3,100

डिजो 4.4%

2020 2021 2022

(स्रोत- काउंटरपॉइंट)

(स्रोत -आईडीसी)

सैमसंग 
3.8%

अन्य   
30%

2000

4000

6000

8000

10000

आरबीआई ने कोटक, इंडसइंड बैंक 
पर लगाया 1-1 करोड़ का जुर्माना
मुंबई| रिजर्व बैंक ने सोमवार को कोटक महिंद्रा बैंक 
और इंडसइंड बैंक पर लगभग एक-एक करोड़ रुपए का 
जुर्माना लगाया। कोटक महिंद्रा बैंक पर 1.05 करोड़ का 
जुर्माना ‘जमाकर्ता शिक्षण एवं जागरूकता कोष योजना, 
2014’ के कुछ मानकों के उल्लंघन और अनधिकृत 
इलेक्ट्रॉनिक बैंकिंग लेनदेन में उपभोक्ता संरक्षण संबंधी 
प्रावधानों का अनुपालन न करने पर लगा है। वहीं 
इंडसइंड बैंक पर केवाईसी मानकों का अनुपालन 
नहीं करने पर एक करोड़ का जुर्माना लगाया गया है। 

चांदी के भावों में पुन: गिरावट
इंदौर| चांदी पर 5% कर बढ़ने की 
आशंका से भावों में तेजी आ गई। कोई 
घोषणा नहीं होने से भाव पुन: टूट गए। 

Highlight

Highlight

Highlight

Highlight



16 1
>

MUMBAI (PRINTED IN BHOPAL) | TUESDAY, 5 JULY 2022

The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and
hereinabove within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges,
cost and expenses till the date of realization of payment The borrower(s) may note that FIHFC is a secured creditor and the loan facility
availed by the Borrower(s) is a secured debt against the immovable property/properties being the secured asset(s) mortgaged by the
borrower(s). In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, FIHFC shall be entitled to
exercise all the rights under section 13(4) of the Act to take possession of the secured assets(s) including but not limited to transfer the
same by way of sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. FIHFC is
also empowered to ATTACH AND/OR SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale
of the secured assets(s), FIHFC also has a right to initiate separate legal proceedings to recover the balance dues, in case the value of
the mortgaged properties is insufficient to cover the dues payable to the FIHFC. This remedy is in addition and independent of all the
other remedies available to FIHFC under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and
further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing of or dealing with the secured
asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s),
without prior written consent of FIHFC and non-compliance with the above is an offence punishable under Section 29 of the said Act.
The copy of the Demand Notice is available with the undersigned and the borrower(s) may, if they so desire, can collect the same from
the undersigned on any working day during normal office hours.

FULLERTON INDIA HOME FINANCE COMPANY LIMITED
Corporate Off. : Flr. 5 & 6, B-Wing, Supreme IT Park, Supreme City, Powai, Mumbai - 400 076
Regd. Off. :Megh Towers, Flr. 3, Old No. 307, New No. 165, Poonamallee High Road, Maduravoyal, Chennai - 600 095

UNDERTHE PROVISIONS OFTHE SECURITIZATION AND RECONSTRUCTIONOF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002 (“the Act”) ANDTHE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)

The undersigned being the Authorized Officer of Fullerton India Home Finance Company Limited (FIHFC) under the Act and
in exercise of the powers conferred under Section 13 (12) of the Act read with Rule 3 issued Demand Notice(s) under Section 13(2)
of the Act, calling upon the following borrower(s) to repay the amount mentioned in respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the Demand
Notice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The contents of Demand Notice(s)
are extracted herein below :

Sl.
No.

Loan Amount No., Name of the Borrower/
Co-Borrowers Property Holders as the casemay be

Date of Demand Notice U/s-13(2)
andTotal Outstanding

01

LAN : 604907510270364, 604907510203045 & 604907510369527

(1) CHANDRASHEKHAR SHIVLALWARULE, (2) MANISHA CHANDRASHEKHAR
WARULE, (3) SACHINMENS PARLOUR, (4) JAYASHRI MAHENDRAMANDALIK,
(5) SUNDARI BEAUTI PARLOUR. Add. 1 : PLOT NO. 57, SHRIKRUPA HOUSING
SOCIETY, DHULE ROAD, R K PATEL NAGAR, AMALNER, MAHARASHTRA- 425401.
Add. 2 : SHOP NO. 3, NAVKAR PLAZA, SHOPPING CENTRE, DHULE ROAD, AMALNER,
MAHARASHTRA-425401.

Date : 22.06.2022
Rs. 27,42,279/- (Rupees Twenty Seven
Lakh Forty Two Thousand Two Hundred

and Seventy Nine only)

NPA Date : 31.05.2022

Description of SecuredAssets/Mortgage Property :G NO. 1392, PLOT NO. 04, EAST SIDE HALF PART, SHOP NO. 3, GROUND
FLOOR, AMALNER SHIWAR, AMALNER, DIST. - JALGAON. AND - GAT NO. 1378/2, PLOT NO. 57, SHRIKRUPA HOUSING
SOCIETY, DHULE ROAD, R K PATEL NAGAR, AMALNER, DIST. - JALGAON - 425401.

02

LAN : 604907210488392
(1) RASHMI RAKESH PATIL, (2) RAKESH SAHEBRAO PATIL, (3) KARTIK SAREE
CENTER, (4) SAI BHAGYODAY FEBRICATIONWORKS. Add. 1 : G NO. 265/266/2, P
NO. 2, SAPTASHRUNGI COLONY, MAIN ROAD JALGAON, JALGAON, MAHARASHTRA
– 425001. Add. 2 : S NO. 309/1+2, G NO. 776 SOUTH SIDE PART, BLOCK NO. 3, PLOT
NO 48 TUKARAM NAGAR, AVHANE ROAD, JALGAON – 425001. Add. 3 : PLOT NO
30 NEAR RAMESHWAR COLONY, SAPTASHRUNGI COLONY, MAIN ROAD JALGAON,
SAPTASHRUNGI COLONY, JALGAON, MAHARASHTRA – 425002. Add. 4 : S S 72, D
SECTOR, SARYODAY DAL MIL SAMOR, MIDC, JALGAON – 425001.

Date : 22.06.2022
Rs. 16,08,264.52/- (Rupees Sixteen Lakh
Eight Thousand Two Hundred Sixty

Four and Paise Fifty Two only)

NPA Date : 31.05.2022

Description of Secured Assets/Mortgage Property : ALL THAT PIECE AND PARCEL OF PROPERTY S NO. 309/1+2, G NO. 776
SOUTH SIDE PART, BLOCK NO. 3, PLOT NO. 48 TUKARAM NAGAR, AVHANE ROAD, JALGAON BOUNDED AS- EAST- 9 MTR. ROAD,
WEST- BLOCK NO. 1 ON SAME PLOT, NORTH- BLOCK NO. 2 ON SAME PLOT, SOUTH- 9 MTR. ROAD.

03

LAN : 604907510453834
(1) SHIVAJI RUPSING PATIL, (2) BHAGYASHRI SHIVAJI PATIL, (3) RUPASING
PRATAP PATIL, (4) SHAMMILK CENTERTEA CENTER, Add. 1 :MU BHOD, BU
POST PIMPRI, KHURD BHOD BK, JALGAON – 425105. Add. 2 : PLOT NO. 117
(CENTRAL PART), GAT NO. 4+5, KUSUMBE (KHURD), TALUKA JALGAON, DIST.
JALGAON, MAHARASHTRA – 425105. Add. 3 : POST PIMPARI, TALUKA
DHARANGAON, DIST. JALGAON – 425105.

Date : 22.06.2022
Rs. 7,27,881/- (Rupees Seven Lakh

Twenty Seven Thousand Eight Hundred
and Eighty One only)

NPA Date : 31.05.2022

Description of SecuredAssets/Mortgage Property :ALLTHAT PIECE AND PARCEL OF PROPERTY HOUSE ADM47.07 SQMTR,
CONSTRUCTED/TO BE CONSTRUCTED ON MIDDLE PORTION ADM 72.46 SQ MTR, IN PLOT NO. 117 ADM 406 SQ MTR OUT OF
PLOT LAID OUT IN GAT NO. 4+5, KUSUMBE (KHURD) SHIVAR, HAVING GRAMPANCHAYAT HOISE NO. 1304 TALUKA JALGAON,
DIST. JALGAON, MAHARASHTRA – 425105. BOUNDED AS- EAST- PLOT NO. 116, WEST- ROAD & USE, NORTH - REMAINING
PORTION OF PLOT NO. 117, SOUTH- REMAINING PORTION OF PLOT NO. 117.

DEMAND NOTICE

Sd/-
Authorized Officer

FULLERTON INDIA HOME FINANCE COMPANY LIMITED
Place : Jalgaon
Date : 05.07.2022

The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and
hereinabove within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges,
cost and expenses till the date of realization of payment The borrower(s) may note that FIHFC is a secured creditor and the loan facility
availed by the Borrower(s) is a secured debt against the immovable property/properties being the secured asset(s) mortgaged by the
borrower(s). In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, FIHFC shall be entitled to
exercise all the rights under section 13(4) of the Act to take possession of the secured assets(s) including but not limited to transfer the
same by way of sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. FIHFC is
also empowered to ATTACH AND/OR SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale
of the secured assets(s), FIHFC also has a right to initiate separate legal proceedings to recover the balance dues, in case the value of
the mortgaged properties is insufficient to cover the dues payable to the FIHFC. This remedy is in addition and independent of all the
other remedies available to FIHFC under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and
further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing of or dealing with the secured
asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s),
without prior written consent of FIHFC and non-compliance with the above is an offence punishable under Section 29 of the said Act.
The copy of the Demand Notice is available with the undersigned and the borrower(s) may, if they so desire, can collect the same from
the undersigned on any working day during normal office hours.

FULLERTON INDIA HOME FINANCE COMPANY LIMITED
Corporate Off. : Flr. 5 & 6, B-Wing, Supreme IT Park, Supreme City, Powai, Mumbai - 400 076
Regd. Off. :Megh Towers, Flr. 3, Old No. 307, New No. 165, Poonamallee High Road, Maduravoyal, Chennai - 600 095

UNDERTHE PROVISIONS OFTHE SECURITIZATION AND RECONSTRUCTIONOF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002 (“the Act”) ANDTHE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)

The undersigned being the Authorized Officer of Fullerton India Home Finance Company Limited (FIHFC) under the Act and
in exercise of the powers conferred under Section 13 (12) of the Act read with Rule 3 issued Demand Notice(s) under Section 13(2)
of the Act, calling upon the following borrower(s) to repay the amount mentioned in respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the Demand
Notice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The contents of Demand Notice(s)
are extracted herein below :

Sl.
No.

Loan Amount No., Name of the Borrower/
Co-Borrowers Property Holders as the casemay be

Date of Demand Notice U/s-13(2)
andTotal Outstanding

01

LAN : 604807510669366
(1) SUDHIR KISAN SEWANI, (2) KRUSHNA DIPAMALJI SEWANI, (3) NEW SK MO-
BILES. Add. 1 : C/O SHRI KRUSHNA ALIYAS KISAN DIPMAL SEWANI, POLE NO. SP
572A, DHAMANGAON RLY, AMRAVATI, MAHARASHTRA – 444709. Add. 2 : PLOT NO.
38 & 39, NAZUL SHIT NO. 17C, SINDHI COLONY, NR SHASTRI SQURE, MOUJE DHA-
MANGAON RAILWAY, DIST AMRAVATI – 444907.

Date : 22.06.2022
Rs. 41,93,825/- (Rupees Forty One Lakh
Ninety Three Thousand Eight Hundred

and Twenty Five only)

NPA Date : 31.05.2022

Description of Secured Assets/Mortgage Property : ALL THAT PIECE AND PARCEL OF PROPERTY BEARING PLOT NO. 38
& 39 TOTAL ADMEASURING 139.3 SQ. MTR. FROM NAZUL SHEET NO. 17C, SINDHI COLONY, NR SHASTRI SQURE, MOUJE
DHAMANGAON RAILWAY, DIST AMRAVATI – 444907. BOUNDEDAS : EAST - HOUSE OF JEUMAL SEWANI,WEST - ROAD, NORTH-
ROAD, SOUTH - HOUSE OF ASHOK BHUDHLANI

DEMAND NOTICE

Sd/-
Authorized Officer

FULLERTON INDIA HOME FINANCE COMPANY LIMITED
Place : Amravati
Date : 05.07.2022

The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and
hereinabove within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges,
cost and expenses till the date of realization of payment The borrower(s) may note that FIHFC is a secured creditor and the loan facility
availed by the Borrower(s) is a secured debt against the immovable property/properties being the secured asset(s) mortgaged by the
borrower(s). In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, FIHFC shall be entitled to
exercise all the rights under section 13(4) of the Act to take possession of the secured assets(s) including but not limited to transfer the
same by way of sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. FIHFC is
also empowered to ATTACH AND/OR SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale
of the secured assets(s), FIHFC also has a right to initiate separate legal proceedings to recover the balance dues, in case the value of
the mortgaged properties is insufficient to cover the dues payable to the FIHFC. This remedy is in addition and independent of all the
other remedies available to FIHFC under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and
further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing of or dealing with the secured
asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s),
without prior written consent of FIHFC and non-compliance with the above is an offence punishable under Section 29 of the said Act.
The copy of the Demand Notice is available with the undersigned and the borrower(s) may, if they so desire, can collect the same from
the undersigned on any working day during normal office hours.

FULLERTON INDIA HOME FINANCE COMPANY LIMITED
Corporate Off. : Flr. 5 & 6, B-Wing, Supreme IT Park, Supreme City, Powai, Mumbai - 400 076
Regd. Off. :Megh Towers, Flr. 3, Old No. 307, New No. 165, Poonamallee High Road, Maduravoyal, Chennai - 600 095

UNDERTHE PROVISIONS OFTHE SECURITIZATION AND RECONSTRUCTIONOF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002 (“the Act”) ANDTHE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)

The undersigned being the Authorized Officer of Fullerton India Home Finance Company Limited (FIHFC) under the Act and
in exercise of the powers conferred under Section 13 (12) of the Act read with Rule 3 issued Demand Notice(s) under Section 13(2)
of the Act, calling upon the following borrower(s) to repay the amount mentioned in respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the Demand
Notice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The contents of Demand Notice(s)
are extracted herein below :

Sl.
No.

Loan Amount No., Name of the Borrower/
Co-Borrowers Property Holders as the casemay be

Date of Demand Notice U/s-13(2)
andTotal Outstanding

01

LAN : 606607210285470, 606607510310833 & 606607510596341
(1) SWAPNIL SARANG AMBHORE, (2) SARANG S AMBHORE, (3) SHIRISH
SARANG AMBHORE, (4) GURUKUL COACHING CLASSES
Add. 1 : KOTHARI VATIKA NO. 7, KHADKI DTC, NR. GAJANANMAHARAJ MANDIR,
4570243, AKOLA - 444001. Add. 2 : NEAR LRT COLLEGE, OPPOSITE KING BAKERY,
CIVIL LANE, AKOLA, MAHARASHTRA - 444001.

Date : 22.06.2022
Rs.15,55,069/- (Rupees Fifteen Lakh
Fifty Five Thousand and Sixty Nine

only)

NPA Date : 31.05.2022

Description of Secured Assets/Mortgage Property : ALL THAT PART AND PARCEL OF PLOT NO. 16, OUT OF FILD SURVEY
NO.7/2-A, SITUATED AT MAUJE, KHADKI BK. TQ AND DIST.- AKOLA, PLOT TOTAL ADM 1937 SQ. FEET, OUT OF IT BY EAST-WEST
DIVISOR NORTHERN SIDE PORTION 928.40 SQ. FEET (86.25 SQ. MTR.) ALONG WITH CONSTRUCTION STANDING THEREON.
BOUNDED AS : EAST - PLOT NO. 15,WEST - 9 MTRWIDE LAY OUT ROAD, NORTH - PLOT NO. 13, SOUTH - PLOT NO.16.

DEMAND NOTICE

Sd/-
Authorized Officer

FULLERTON INDIA HOME FINANCE COMPANY LIMITED
Place : Akola
Date : 05.07.2022

APPENDIX IV [rule-8(1)]
POSSESSION NOTICE (for Immovable property)

Whereas, the Authorized Officer of Magma Housing Finance Limited (hereinafter referred as
MHFL) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest [Act], 2002 and in exercise of powers conferred under Section 13(12) read with [rule 3] of
the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated 05.04.2022 call-
ing upon the borrower 1) Kamal Singh (“Borrower”) 2) Sodan Singh (“Co-Borrower”) 3) Lal
Singh (“Co-Borrower”) 4) Soram Bai (“Co-Borrower”) bearing Loan Account No.
HL/0135/H/15/100049 to repay the amount mentioned in the notice being  8,82,493.93
(Rupees Eight Lakhs Eighty-Two Thousand Four Hundred Ninety-Three Rupees and Ninety
Three Paisa Only) as on 05-04-2022 within 60 days from-the date of receipt of the said notice.
That MHFL has assigned the financial assets to Edelweiss Asset Reconstruction Company
Limited acting in its capacity as trustee of EARC TRUST SC-370 (herein after referred to as
“EARC”) vide Assignment Agreement dated 29.03.2019 under Sec.5 of SARFAESI Act, 2002.
EARC has stepped into the shoes of the MHFL and all the rights, title and interests of MHFL with
respect to the financial assets along with underlying security interests, guarantees, pledges have
vested in EARC in respect of the financial assistance availed by the Borrower(s) and EARC exer-
cises all its rights as the secured creditor.
The borrower(s) having failed to repay the amount, notice is hereby given to the borrower(s) and
the public in general that the undersigned being the Authorised Officer of Edelweiss Asset
Reconstruction Company Limited has taken possession of the property described herein below in
exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of
the Security Interest Enforcement) Rules, 2002 on this the 27th day of June of the year 2022.
The borrower(s)'s attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
The borrower(s) in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Edelweiss Asset
Reconstruction Company Limited for an amount of R 8,82,493.93 (Rupees Eight Lakhs
Eighty-Two Thousand Four Hundred Ninety-Three Rupees and Ninety Three Paisa Only) as
on 05-04-2022 and interest thereon.

DESCRIPTION OF SECURED ASSET
SCHEDULE PROPERTY

All That Piece And Parcel Of House No. 80, Admeasuring 1344sq.Ft, Survey No 360, P.H. No. 67,
Ward No. 8, Gram Aakyalimba Teshil Mehidpur, Dist. Ujjain City :Indore State :Madhya Pradesh
Pincode:456441 And Bounded By ‘ East: Compound Of Narayan Singh Ji, West: Rasta, North:
House Of Bhagwan Singh Ji, South: House Of Dharmendra Singh Ji
Place: Ujjain Sd/- Authorized Officer
Date: 28.06.2022 Edelweiss Asset Reconstruction Company Limited

(Trustee of EARC TRUST SC 370)
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Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

POSSESSION NOTICE
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Sd/-
(Satish Solanki) Recovery Officer,

Debts Recovery Tribunal, Jabalpur
SEAL

OFFICE OF THE RECOVERY OFFICER - I/II
DEBTS RECOVERY TRIBUNAL JABALPUR

797/2, Shanti Kunj, South Civil Lines, Jabalpur- 482 001.
NOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53
OF THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ

WITH THE RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993
RC/284/2017 30.06.2022

ASREC INDIA
Versus

EMERSON ENTERPRISES
To,
(CD I)- BRIJ MOHAN SHRIVASTAVA, E-101/17, Shivaj Nagar, Bhopal (M.P.) - 462 003.
Whereas you the was ordered by the Presiding Officer of DEBTS RECOVERY TRIBUNAL
JABALPUR who had issued the Recovery Certificate dated 07.06.2017 in OA/53/2014 to pay to
the Applicant Bank(s) / Financial Institution(s) Name of applicant, the sum of Rs. 7,21,66,551.00
(Rupees Seven Crore Twenty One Lakhs Sixty Six Thousands Five Hundred Fifty One Only)
along with pendentellite and future interest @ 12.00 % Simple Interest Yearly w. e. f. 21.02.2014
till realization and costs of Rs 1,77,000/- (Rupees One Lakh Seventy Seven Thousands Only)
and whereas the said has not been paid, the undersigned has ordered the sale of undermentioned
immovable / Immoveable property.
2. You are hereby informed that the 10.08.2022 at 10.30 A.M. has been fixed for drawing up the
proclamation of sale and settling the terms thereof. You are requested to bring to the notice of the
undersigned any encumbrances, charges, claims or liabilities attached to the said properties or any
portion thereof.

SPECIFICATION OF PROPERTY
Lease Hold Right in Land Bearing Plot No. 126-A, Situated At Industrial Area Pithampur,
Sector 1, Road No. 06, Tehsil & District Dhar (M. P.), Admeasuring Area 2787 Sq. Mtr. In
the name of Shri. Brij Mohan Shrivastava S/o. Late R. M. Shrivastava
Given under my hand and the seal of the Tribunal, on this date 30.06.2022.

FORM NO.
[See Regulation 33 (2)]

By Regd. A/D, Dasti failing which by Publication
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